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REPORT OF THE TELANGANA POLLUTION CONTROL BOARD (RS)

IN ORIGINAL APPLICATION NO. 7 OF 2024 FILED BY T UR

CITIZENS WELFARE SOCIETY, TELANGANA. |

Tandur Citizens Welfare Society has filed Original Appllcatlon No. 7 of
2024 before Hon'ble NGT, Chennai with main prayer to prevent entering
of sewerage of Tandur town & Kokat village into Kagna River and prevent

spread of diseases due to such contamination.

In the matter, TGPCB also submitted reports vide report
dated:27.02.2024, 06.08.2024 & 29.11.2024. “

The Hon’bl’e NGT has reviewed the matter on 19.11.2025 and directed to
submit follow up action taken by TGPCB in the matter.

In this regard, following is submitted:

1. The Board has reviewed issue of sewage discharge into the water
bodies in Tandur at Board office Task force committee meeting held

|
on 08.11.2024. |

2. The Board, as per recommendations of Taskforée committee, has
issued directions vide order Dt.19.11.2024 to the commissioner,
Tandur Municipality, Vikarabad District (Annexure - I) to submit
action plan for construction of STP for treatment of sewage
generating at Tandur Municipality & to ensure no untreated sewage

is discharged into Gollacheruvu under any circumstances.

3. The TGPCB has addressed a letter to the Municipal commissioner to
take necessary action on dumping of construction & demolition
waste in lake area and requesting to submit compliance to earlier
TGPCB directions(Annexure - II). : |

4. In reply, the Municipal commissioner, Tandur, vide letter
Dt.30.01.2026(Annexure - III), has submitted {for prevention of
sewage entering Gollacheruvu, a seWage diversion box drain along
the cheruvu for a length of 1300 mtrs and constrﬂ_ction of sullage cc



2

drain from Raghavendra temple to Eidgah, Chengeshpur road are
proposed.

5. The construction of sewage diversion box drain along the
Gollacheruvu is being taken by I&CAD department, Govt of
Telangana for which technical sanction is accorded on 27.11.2024
and the work is in progress and nearing completion.

6. The construction of sullage cc drain from Raghavendra temple to
Eidgah, Chengeshpur road is being taken by Tandur Municipality in
coordination !with Public Health department. A Tender for the same
was called on 12.01.2026 and no bidders participated in the same.
The tender notice for 2™ call was issued on 22.01.2026 with last
date as 27.01.2026. But the tender was not opened due to coming
into force of Model Code of conduct for 2" ordinary Municipal
Elections in Telangana state. The tenders will be evaluated post the
completion of Model Code of conduct.

7. In the matter of construction of STP, the TGPCB has received letter
from Engineer — in — Chief, Public Health (Annexure - IV) stating
that administrative sanction for construction of 8 MLD STP at

" Tandur with cost of 35.55 crores were accorded on 04.12.2024 and
tenders were invited for 3 times and no bidders have participated &
submitted that proposal was revised to 44.44 cr and submitted to
Government for revised administrative sanction on 28.11.2025. The
Engineer — in = Chief, Public Health submitted that tenders will be
called once revised administrative sanction is received. The same
was reiterated in the letter submitted by Municipal commissioner to
TGPCB(Annexure - V).

Submitted.
Date: 02.02.2026 © . "~ ENV E_NG\J‘?\\FrEER
. : _ ' \= ol ©
Place: Hyderabad. : ~».N\RDN ?Oh 0 &50{‘;;'3@
Va2 ﬁ



B ANA POLLUTION CONTROL BOAR
} . TE — aryavaraiia Bhav: —‘;Ilrrudustr;a( Eststs Sanathinagar, Hydar bad'ﬂspo 0.1
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digpssal nito: Kagna: River — Water (éreventmn #nd Gontrol of Pollutior) Agt '
_ 197«4 (as amendad by Act 53 6f 1988 - -Directfons issued ~ Reg,
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6, WHEREAS, the Hon‘ble NET vide: tardered ‘de. 18.00: 2&24' ordered as fqllcws,

B ---——-4, in respcrnse to. the: cgmmun1@t|on froq-i the Teiangana EPCB; the
Pancha?'rat Secretary — Kokat Vtﬂage has sent a.lstter dated, 03:08.2024 stating

‘that thi
_SeWage|:

have censtructed ;two ‘tail-gnd soak: ;pits to’ prevent fhe domestic
T ‘qmmg the | i{agna River which is submerged due to silt.: Farther, it

was infgrmed ‘that it. was re;onstrur:te.d ta preVant: sewage “from joinmg the
*’F“Kagaa Rlver ' -

5. Irrthe report of the:Commissioner - Tandur Mumcipallty, it Is ‘'stated that the
Goverrinent has taken up ‘the: project:for purificatian: of drain water of Tandur .
town at four points vizs. (1) Golla -Cheruivy, - [ii) Pathakunta, (1) Chiluku Vagu

and: (Iv} at railway’ under bridge:at Dld Tandur towards Narayanapur :

&

- Plant (STP). The Tandur Muricipality has only

I

b 1r-\a‘&"‘:.'j

S

LS

The Project repbrtis sent forithe-Government: appr:bveﬂ and as and when the
ar - Is, sanctigned;, the: ‘pre ect. will' be: taken wp W withaut anyz: elay.
prever, the gbove-referred project only telatss to storm ‘water: drai ‘
does not address the issue -of sewage mani ement or Sewage Treatment

v Statad: that: It is ‘taking every
step for the :[nstaliaﬂnn «of the STP and- maktngtefferts to: get sancﬁon fmm
j:he G-:Nemment forthe installation: of plants. *

‘When the STPs are mj: Instaiied In the: Kokat. wllage, the Tandur Munlc:lpa{xty
hasto: tak&»emargantstaps o address the, lssue,

3 When the TelangaKn; SPCE speclflcall? found tha,t tne ‘sewage water was
: 4 :

en against the Tandur

: : ‘has not ever issued the
-shnw cause nctice that will: be ncfm:ially -Issued.

’-,-3: -
‘We ghce. again dlrect “the Commissioner = Tandur Municipality and alse the
DIstrjct Collector —~Vikatabad to:file’a detailed report.régarding the action to .
be taken In. this regard, failing ‘vihich, they mayi suffer the Imposition of
enu[)‘lonmental eompensatran If the Telangana SPCB has mot taken any
at:th:;Fi it-will be: viewad ‘very serfously-r~s=="

The lspeshed 1:0 03.32:2024.
hy-.da..pia

i WHERE&S, the Board. anz I5.10: 2024 recelved an@ther representat:an from |

Tenddr Citizens. 'Wel’are 50c1ety :egargﬂng ﬁischar'ge of sewage
Gollacneruvu.

into

+
WHEREAS the statos: was ravnewed in the Task Force iCommittes meeﬁn ‘held on
08.11. 2024 . The Panchayath Secrataryf G:P Kokat .village & the DEEg 'l%nuur
Mun[clpaltty_{';nas attended the meeting. After detailed discussions; the Committee
recommended fo iSsue certain directicns to Tandur ‘Municipality. and Panchayat
Secretary, G:P Kokat village-to r:amplv withs

st
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7 8., Aftercareful onsideration ofthe material-facts of Hhe case, thes Bodnd Héreby Tsste
~ o+, following directlons: undef WaterAck, m o S

A . . : ; '_. : - ~ ) -{*'7:"4 ey
B Tﬁe.MunIt_:rpa'!rt;‘r'shaiE gnsure that ro: untreatad 'sewWage [s discharged into Kagiia.
riveruiider amy circumstances. The _ o N

e The Moanidipality. shall srelire that no

_ : ; i treated: sewage: js -:E’isﬁh‘agge& into-
_.Gb[lat:héruﬁﬁZfilﬁ’déi?@ﬁy; clréumstaiices —_— . T

P s ;:; ) r-._‘.: Lt . » . o
i 0THS Muriciality: shall *sibrft. tim _bouid- action plan withih = wesk o
canstruction of STRfor traatmert oF s age:from Tandur Municipality.

" 10:These orders are ‘igsuad upder Section a3 Ag of Water (Prevention“and Control of
Palilition) Act; 1574 (asamended by Act 53 of 1988), : _

. ) v _ HMEMBER SECRETARY
To: o '
Thie Cothmissioner, '
Tandur Muriicipality,
Tandur, Vikarabad District

=

-

' ot e
mental Engineer, Reglonal OFfiée-Rargareddy for information atid

.
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2. Codtemed file;
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e TELANGANA POLLUTION CONTROL BOARD:
T - REGIONAL OFFICE, RANGAREDDY DISTRICT
h

#6-3-1219, 2™ Floor, Biocks -C, Ward:No.91, Near Couittry Club
I(undanba;gh, Uma Nﬂaar Begumpet, E E[elabad_ '

Emuromnsntai Engmccr Emajl ee«m t- =D@tela

Ly, No: 3:@%@?@3&0@{{13&0% ik

To ' - ii
The Mumcxpal Cﬂmnﬁsﬁoner, : : !
Tandur Mimicipality, : 1
g Tandur, Vikarabad District.
% P SiMadan,
;f&g_"’ ¥ Sub: ’I'GPCB RO, Rangzreddy — OA No. 7 of 2024 filed by ’landur C:tlzmls :
% SI ‘Welfare Soeiety — Directions issued by the Board — Vanf’ cation of Comphance
éf‘i;'fj o2 — Request for necessary actmn Reg.
< ; -
Tg'i,:" --.___"':' Ref: 1, O.A No. 7 of 2024" ﬁIe’d‘by Tandut szens Welfare Socrety in Hon’ble™ ="~
Gl NGT, Chennai
N 2. TGPCB Direction B19.11.2024,

- 3. O:ANo, 194 of 2025 filed by Tandur Citizens Welfare S_ooiet_y-i;ny:Hgﬁ’bl-e'-'--‘
NGT; Chetinal = .
Qe
With reference to the-above, itis to- i:‘nmm: you that the TGPCI
of discharge: of sewetape watet 1itd K’a.gna fiver in mutter of Ok
Tandwr Citizens: Welfire Soctety in Hon’l
Municipality on 19:11.2024.

5 has revreweﬁ the 1 1§sue. : ‘_ _
A NG, 7 of 2024 filed by -
ble NGT, Chennat anid. 1951.1ed difections fo ‘Tandur

Now; ariother original application has: been. filed by Tandur- szens Welfare Secmty,
vide O.A No.194 of 2025 before Hoi'ble NGT, Chennai. The main prayer of applicant is.te:

prevent cneroachments, dumping of mnstructlon waste, eﬂtenﬂg of sewerage ifite
Gollachefuvu & Maireddypally Cheruyu in Tandur tovm

In this regam’l followingis requested

To take necessaty action ragardmg the: dumping of Cﬂnstrucmeﬂ & Deéniolition.
waste. in the; Said water bodies as ‘per Construetion, and Demolition Waste.
Management Rules, 2016 and senda copy of action takei report to this ofﬁcc

2. Submit the cnmp:_l-ianeas-tb. TGPCEB Direcﬁ'crn.Dt. 'IS._’II;_.QOQ‘H

It is ‘requested to submit thie above at the earliest so as to- subuhit the same to Hori’ble - -

NGT

Encl: TGPCB Direction Dt.19.11 2024

antrel B
SN wa- reﬁgl.‘."'
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OFFICE OF THE MUNICIPAL COUNGIL TANDUR -PNNE?‘“ .’E £
VIKARABAD DISTRICT _ g,

i

From 8 - . To i ..
The Commiss[cner .. - The EnvilonmenfalEaginear
Tandur Municipalify, K3 Teléingdna Pollution‘Contfel Bogid, - - -
Vikarabed Dist. . ’ - _ ReglondlOffice) Rangareddy, .
Hyderabad. S ‘ .

Lr. No. E‘UNGTMBUQGQS Dates: §0:07. 2024 .
Si, " ..if -

$ule: Tandur Mummpall’ry Ehgmeerrng Sechon @rlclneﬂ Apphcuhon No., 194

¥ Tahdur Citizen Welfarg Sociaty-béfore the Hon'ble NCT,
_ 1or‘1 of Sewage Treettmenf'lﬂfani DIVSI‘S[OH of: sem:ge

i o

I&CADD Imgohon SUb leslon Toaneiur .
3. This office Tender Nofice: NaETIDF/04/2026,:D1: T 91'-902_6 B e
4. NGT [SZ) Chennai +94 of 2025 [SZ) NexhDi of Heanng D1:09.02.2026.

@@@@@

With reference to the dbove, it to submit that, Tondur Clhzgn-ﬁé.lfdre. Saciety - -

has been filed the Original' Application befere the Hon'blg Ndfional Green Tribunal,
Soufh Imne at Chenncl vide OA No. 194 onOZS; wherezn fhey hc ve-prayerto-prevent

of sewerage mfo

m.cﬁer on _09_.02__.2626..11’1 Hofj}bl‘e N.GI- _Che‘nrfl_d ; :
V.

Vme reference 27 eiled, the: By,Exchilve Engineer, imgm‘]@n Suk: Dmsmn,
Tandurhos propcased fo diveit the didih By comstructing Sewerage cohversion: box:
drain adlong the presen’r ground condiion 6Fiéres shofe. odeﬁIlocheruvu tdink from the:
veire the left-flank of fank bund for & length.of 13c0 Mtis. ACCdrdmgly ?he estimate.
is prepcred and the work was admtmsffczimely sanction by the Govf ofTek:lnancr for
an-amourit:of: Rs,488.00 ékhs and Techical sanction WIS ac:corded by the: Chref '
Engineer (img.atiqh)iﬁyder;;b.qfd' onDt: 27,11 ;_gGZﬂJhe-éfgen‘c_;\gf M Z-Sﬁ‘§ﬂii'@ﬂﬂ$ffu' ion.
co has feken up the work Consfrucfion of: Sewerage drvemion Box drdin; cm'__, s
nearing:to completich. 3 i L

Vide reference 34 gjted, the: work of Prevéntion off Water Pollotion in - -
Gollachervu by Construction .of Suldge €C Drain from Rdgh :\?_erj'a'fc-, TempleTG
Eidgha, Chengeshpur Road inTandur: Mumcfpgmy istakenup Uhder-'U,ID.Ff'fUndS-' for an
arnount:of Rs.20:004akhs-and the: workhasbeer Technically. senchon‘ed*by ’rhe SE'{'F’H‘ 3
West Clrde, Hydercbad vide SE CR {PH) No, 320!2025—26 oR: Dt 02. 012025

_j Scanned with OKEN Scanner




first call, ‘and No nldders purhmpai‘ed FurTher the Tender NGTICE (QNJ Cally was issued
i 0N 22.01.2026, the last date of tender supmission daife s menfion D:27.01.2026. due o

_ ond Ofdinary Mummpcll Elecfion-code the tender does naf opéned. After completion
" of-MCC of 2nd Oidindry Hectionsthe tsnderwillbe evalbared gad awarded to ihe

con’rruc’ror whoever inL1 siage

is submlﬂed that, The work of Prevention-of Water Pollutionin
on -of Sullage CC Drgin: fror. Raghavendra Temple to
lity is takenup: sh ortly.

In this- regord it

oollachervy bY. Consfructl
Eidghay Chengeshpur Raamecndur Municipa

A GAATY i B -

Hence, Ih‘is‘_i_s submitted forkind imfprmdﬁ'o_n;

Sk As Above

U 2

"__.fCopy submm‘ed 0 ' . : Al
T\, The Collector & District Muglsiraie erabad for fqvour of k nd informafion.

2 The. Reglonol Difector cum. Appellate: Commissioner OfMUHIC!pdl

Adminisiration, Hydercbad for favour-of kind information.

8. The Additional Collector (LB's), Vikarabad &: Speclol Officer, Tandur
MUHIC]DGHW for fc:vour of iqnd lnformohon. _

SRR

ey

SHELS

S

b s

@ Scanned with CKEN Scanner
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: " PUBLIC Hmimummcmm E\:GIN"Emmc DEPART\&ENT ey
E;na Id e:cphts@gmaﬂ com ERT . ’HONE ?.330?.234GEN

Date&.’iﬂ-bl—iﬂ_ﬂ_ﬁ 1 o

5. Bhaskar Reddy, s

"ME, MBA . ... GIX igPétﬁydﬁ.ra'féﬁ-BHﬁe
Engmeer—m—(?lu : «3, tndustial Bs
Public. Healﬂ'b '

‘ agsif, Hyderabzid--l&

Kashana 'Bm]dmg, .
AC Guarcls LR e
er, ; S Pl 5 T
Secuen ~ Ungmal Application: N-:r 07 of 2024, f;[ﬂd
; 0 --beFofe {]'ue Hen'ble NCT; €l ennai - Cdrlsl:uchan‘ 3
" of Sewage Treatm I’la.nt < Status-of S'L'I’ tender Stagé -Inf"rma&uh submltted -
i Reg. 7 ; 3 e
Ref'- '1 Orders of Nauanal Green ‘I'n'bunal Sou'them Zcme, C‘henhm i Ongmal A pphca&on

Noi07:0f 2024:52). : 4
2T NGEL /NG T/£6?2025« D\-bi.oi" o] 26 of: ‘the. Comnussmner, Tandur Murumpahbr
3.Tx RocNo.EBS3554-2006-Fi1, DE23; 01:2026 of the CéDMA,, Hs dm'abad :
4 T,(o T..etter No: Tl/S‘BMZD/STPs&I’&Ds;’EES\Zé Dt.:-28.11! 2025

Tt 1.s to submzt That the C&:DMA Hyderabadwude reference 3 i d’has forwarded thef-*' ™
_Ongmaf[ Apphcauon Nolo7' of 2024 filed’ by- Tandur Cnl:lzen Welfa're Somety before the
* Hon'ble NGT, Chennm rega:rdmg construchon of S'I‘P ‘as the case 1s hsted on the matter on’
_-509-02—2026m Hoane NGT Chemm a:nd Submit it
Furthet, dtis to subnut ‘that, the Comxmssmner, 'I‘a.ndur Mmumpahty vide reférence__r
2nd cited has mformed that r.he 'I‘andur szen Welfare Soc.lety has ﬁled an apphcaﬁan-: . :
‘before the Hor(ble National Green Tribunal; South Zoné at Chennai OA No7/3024 ©Z)t0
" t-l.ke appropnate action fo.protect River- KAGNA and ifs. Iribu!a.ry su

as(:hrluka Vagu. etc ey
from: filth, sewage and drainage water: ﬂowmg from Tandur’ Mz da] in Tandur Assembly .‘ B
Constitusiicy (Tandut Division) and, m restdre the qtrahty of these rive i 5 t0 dts pnshne form e
arld also requesled for: Constructing Sewage and. Dramage watier Treatment p]a:nts in such--. :
numbers :as Tequired for Public good:in Tandur town areas. Fu:ther,a the case is llsled on. i
‘matter on dated 09.02:2025. £ m T I e
' In'this-conniection it is to submit that Govemmenl: vide G O,Rt 0.388 Deat. 08. 2024- B
has accorded’ Administrative:Sanction.for, an,amount Of Rs’ 3769 34 Grores for the" wcnk of-h' L
: _'”Sememge Pro)ects in:201 WLBsin the State of Tefangam under Swaclil Bimrm‘ Mission (S‘BM) 2, 0" ]
N gy (’cc)p y erzc!ased) m whicls construction of. 8: 00MLD: STP along witl: IG‘D structures nt Tandur: Ola‘ N A
: Pump_j_ho:dse i Tandur Mumapabty is also. included for RS,SS 55Cr. Aecorcimgf UE Techmeal_




B

f_'IS-ziﬁc_'l'i'qn was ‘accor led v:Lde IZNC(P[—I) RNO 50/ 2024—25, Dt 04—‘12 2024 for Rs. 376934
'  Crores. "IIic' ten'dérs were 1nv1ted fo.uS times and' no. bldders pa.rhc:p‘lted

In v:new ‘of t11e -1bove, tl'lel shmates were rewsed w:th Current SoR of 2025-26. and

1 zev;sed propcsals for takmg up Schmge PJ'Djecf‘S in 101 ULBs for Rs 3705 75 crores: hﬂVe

" been subnutted to Govt vide Lr No: Letter No ’I‘I/SBM 24 O/SI‘Ps

#

& I&Ds/2023-24, Dt.:

._'2811 2025 ‘to. an:cord rf_.wsed admnustrauve sanr:tmn As pe: the rewsed proposals the

2 I.n tlus 1egard 11. ns Bubzmttcd that upun recmpt of Rev1sed Ad.muusrrahve Sanchon '
s -fmm the Gove: nment ’tenders will be mv1ted for all Smuemge P "UJ“-' fs in 101 ULEs mcfd:img -

Tlus is. submttted fnr Eavou: of mformatlon, as the ‘case; :.s hsted an 09—
-' "nz zme befo:e the 1—1 ble NGT Chemm B T

E Yours faithifi My

S -V &

' IR e PR Engmeer—mmf (PH) -

"'-'Copy subrmtted tc Coa:m:mssmner, Tandur Mum..zpalxty for :mfonnatlon and ° necessary
Cacton. : i

- Copy sub*mtted to"('&:DMA Hyderabad for fa.vom: ofrkmcl mformahon

et Bxemwf a(é 33'\"&\ ,ygp_v&% :

/531,1\
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ANNEXURE - ! y__

O

. o OFFICE OF THE MUNICIPAL COUNCIL T NDUR
- " VIRARABAD DISTRICT

From . To )
The Commissioner, . The Environmental Engineer
Tandur Municipallty, Telangana Pollulion Control Board, -
Vikarabad Dist. : Regicncl Office, Rangareddy,
Hyderabad. , :

Lr. No. E1/NGT/26/2025, Date: 30.01:2026

Sir,
Sub: Tandur Municipality = Engmeerlng Seciron Ongmc:f,ﬁ\pplicohon No 07 of
2024 filed by Tandur Citizen Welfare Seciety before the Hon'ble NGT,
Chentiai -_Ccnsfruchon of Sewage Treatment I_’Icm’r — Subrnission of
Intimattion forConstruction of STP~ Submitted - Reg. '

Ref- 1. O.ANo. 7 of 2024 [SZ) Dt: 19. 02 2024 i led by Tcmdur szen Welfare

Society.
2. G.O Rt No.388, Di: 21 08:2024 from Municipal Adm:msfrc:hon & Urbdn

Developrenrt{ENGC].Department.
3..Lr.No. IS D:No. 2/TDR/DEE/AEE/2024-25/53, Dt: 23, E)é 2025 |rom Irngaflan

Sub- Division No.2, Tandur, Vikardhad.
+ 4. NGT (5Z) Chenriai O.A No. 07 of 2024 (SZ) Next Di of Hearing D#:09.02. 202.
5, Lt. Roc No. 10680/T3/V.0lIX/2025:25, Dt: 30.01.2026, from the PH&MED, :
Hyderabad To Member Secretdry, TGPCB; Paryavaran:Bhavan, Hyd.

@EERE"

With reference to'the above, jti |s fo subml’r that, Tandur Cilizen Welfare Society
has been filad the dpplrcohon befaore the Hen'ble Nationeal Green‘Trlbun:il s@uﬂﬁ Zdne
af Chennai [OA No. 7 of 2024 (SZJ] totake appropriate action 16 Arotec’f River KAGNA
and s teritory such ds-Chiluka Yagu etc., friom filth, sewage grd-draihage watér
flowing from Tandur Mandal ih Tandor Assembly.Constituency {Tahdur Divisiort)- and to
restore the quality of these rivers fo 1fs pristine. form. Also’ reques;ed for constructing
sewdge and Dra:noge wiiter freéatment planis in such’ numbers as reduired for public
good inTandur Town areas, Further, the: cczsehsfed the matter on 0? :02.2026.in Hon'ble:
NGT, Chennai; : :

Vide reference 27 cited, ihe Mumupc:l Administrafion & Urban Developmen’r
[ENGG) Depariment, Govt of Telangana has accorded: Administrative scnction vide
G.O Rt No.388, Dt: 21.08.2024 for constuction of Sewage Treohnent Plantsin all Urban -
Local Bodies of Telangana for an omcsunf Rs.3749.34 Crores. under SBM 2.0. '

T?Q-Engrn.eer-rn-(:}"uef [PUth‘ HecHhJ Hyderabad has fun‘her informed:.that,
Tf?e Hon'bBle Nationgl Green Tribunal-have given. directions to: rhake measures not to
dtsgharge untreated Wcls’re waterin to water bodles andrivers. |

The tehders:have. been cc(rled for Sewcge proiec’rs ml 107 ¢

LB T thes ctertes”
Telangana-under SBM 2.0 with the cost of Rs.3769.34 Crares sin ._T:.t‘ﬁfs_.tﬂie_.gf
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Further, it is fo submitted that, even affer the 3+ call invited on 28.04:2025 No
bids were raceived in response fo'the tenderNofice. -

In tnis regard, the supsiintending Engineer. Public Health, West Circle,
Hyderabad has @ idressed .g.;;;ogf_lmunié:aﬁon to the Engineer-In-Chief, Public Health,
Hyderab ad seeking-approval toissue & fourth Tender Nofice Dt: 28.04.2025.

Vide referer{;ée_ 3 cited, Dy. Executive Engineer, I&CAD. Imigafion Sub-Division
No.2 Tandur, Vikarabad Dist has request 10 mqke__necessc:ry arrangements and shall
ensure that.as per fhe Hon'ble'NGT and TGPCB orders.

i). No untreated Sewage s discharged into KAGNA river under any

circumsiances. .
i), Submit action Plaron Consiruction of STP for treatment of Sewage from

Tandur Municipality.

~ Further, It i submitteckthat, a letter has been addressed by the Engineer-
In-Chief, Public Hao‘l‘rh;Hydembud; on 25.07.26-25 {6 Secretary. to Government
of Te'l'dn‘gdhct, Ml 2D Department for accord revised. Administrative sanction
for Total am'o_unLvo'f' ks.3705.75 Crores in three packages; package wise cost

‘mentioned below.

[siNoe | Package No. Nome of the Work Total Project
: . . Cost
"1 | Packagerl | sewage Projects in.30 ULBs under SBM 2.0 : 1276.04

ynder the jurisdiction of Adilabad,
Karimanagar and Warangal. PH Divisions. : .
Sewage Projecisin 27 ULBs under SBM 2.0 “880.02
under the jurisdiction of Nalgonda and
. _ _ |:khammam PH Bivisions. .
"3 | Package-ll |Sewage Projects in 44 ULBs under SBM 20 1549.69
| | under the jurisdiction of Sangareddy, ’ .

| Rangareddy, Nizamabad:and

Mahabubnagar PH:Divisions. %

- TOTAL (Rs. In Crs) | 3708.75
‘In thistegard, awaiting reply fram the Secrefary to-Goverament.of Telangana.

With reference forthe 4n cited above, the Hon'ble NGT,(SZ}) Chennai has
directed as detdled below -

L]

9 "F'Gckagé.

waccordingly, we dieci ihe Secrefary fo Governmeni, Municipal

Administration De_'-parfme'nf,. Governmeni of Teldngana, fo file a defalled resp.bnse
along with-an action plan before the nexf dafe ofheating:
| . e

Similarly, ﬂlje Telangdna SPCBIs directed fo file report-on the follow-up actions
taken pursvant fo its repoit dated 29.11.2024. Ii the reports are nof filed on the date
adjourned, we wjll be consirained lo summon the Member Secrefary as well as the
Chairman of the Telangana SPCB fo appear in .p.er.'son,

{E Scanned with OKEN Scanner



G

Furiher, itis to submit that, the Engineer:
vide reference §h e'l'feq,_ T_ttéaé-sTn'h‘dieS Wwere revis

sedwith Clirent SoRot 2025-26 and revisec)
OKING™ WP Sewerage. Pigjects in 101 “ULBs for Rs. 3705[75 crores. have beap: - -
submitted. 10 Govi vide Lr Ne, Leffer No:: Tifsem 2.0/STPs & 1&Ds/2023-24, Dt 28.11 2025 to
\inistraitiva sanclion: As per the re ;
construction-of 800

: vised Bioposdly the estimate-cost of
MLD STP:aiong with18.0 structures |
Rs.44.55 Cr. '

1n this regard; it is"s'ubm‘i'i‘-‘r%e:ti??ﬂ}u_-ti;Uj:fJ'chEf{'reCéi_]:“)ﬁ_ of Revised Administrofive S _
the Government, tenders wiltbse ihvited for allSewerage Projects i 101 YLBsincluding Tendur .-
Municipality, THis i submitfed for favour et informction, os the: case:

before the Honlble NGT, Chenrai, :

s listed &n O;?fOZ;—ZQ*Zé_._ *

Hence, this is subrmifted for kind ihﬁ?rmqt'i@_ﬂ;

Encl: As Above

S L o
oner
Copy submitfed to "t | aebe A5
1. The CC‘*-“Es:’ro;.r‘&'DiS’fﬁ.t;t Mdgistrate, Vikarabad.for fav®
infotmation. . T | :
2. TheRegional Director cum Appellate Cormmijssioner of Municipal
Administration, Hyderdbad for Tavouref king 'mf_'o_,fmc,ﬁm__ . |
3. The Additiong] =G;Oll:e@1for -.(_]_.;_B-':é):, Vikatabad & Special Qﬁﬁbiéfr Tandur
Municipalty for favororking intermation. < I -

il
AT

1 Tandlur Municibalily is Worked ouf fo

ancfion frém . -

In-Chief, (PH), Hydérabadt has informes

LI
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Item No.08:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Original Application No.07 of 2024 (SZ)
IN THE MATTER OF:

Tandur Citizens Welfare Society,

Telangana.
...Applicant(s)
With
The Collector,
The Collector of Vikarabad,
Burgupally and ors.
...Respondent(s)

Date of hearing: 19.11.2025.

CORAM:
HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE DR. PRASHANT GARGAVA, EXPERT MEMBER

For Applicant(s): M/s. Swaminathan Law Associates,
T.Hemalatha, T.Prabakar, P.R.S.
Tamiznmaran, M. Prabhakar, Karthick
Priya.K, Jayashree. N

For Respondent(s): Mrs. H. Yasmeen Ali for R1, R2, R5 & Ré6.
Mr. T. Sai Krishnan for R3.
Mr. D.S. Ekambaram for R4.
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ORDER

1. It appears that no progress has been made since the

last date of hearing,.

2. The report submitted by the District Collector,
Vikarabad District, dated 07.10.2025, indicates that tenders were
issued for the construction of STPs in 101 Urban Local Bodies
across Telangana, including Tandur Municipality. As no bidders
responded to the first tender call, a second call was issued, which
also received no response. A third tender was floated on

02.04.2025, but again, no bidders participated.

3. In view of the above, the District Collector has
addressed a communication to the Engineer-in-Chief, Public
Health, Hyderabad, requesting that tenders be invited in three
packages amounting to Rs. 3705.75 Crores.

4. Today, the learned counsel for the State of Telangana
submitted that the lack of bidders is attributable to the large

financial outlay.

5. It appears that none of the authorities have
undertaken adequate due diligence in this regard, despite the -
lapse of more than a year. It would have been appropriate for the
authorities to consider alternatives, such as issuing tenders

district-wise or inviting bids from agencies outside the State.
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6. We express our complete dissatisfaction with the
approach of the authorities, as no meaningful steps have been
taken to address the issue. If the matter is not resolved
expeditiously, we will be constrained to invoke our powers under

Section 28 of the National Green Tribunal Act, 2010.

7. In the meantime, the report of the Telangana State
Pollution Control Board -dated 2§:11.2024' contains certain
recommendations of the Task Force Commiitee addressed to the
Commissioner, Tandur I\:/Iunicipalify, Vikarabad District. As per
the recommendations, the Municipality shall ensure that no
untreated sewage is discharged into the Kagna River or Kolla

Cheruvu under any circumstances.

8. The Telangana PCB has sought a time-bound action
plan within one week for the construction of the STP for sewage
treatment from Tandur Municipality. The Task Force Committee
has also recommended that the Gram Panchayat construct
individual household soak pits and the community soak pits at

the earliest.

9. However, even after the lapse of one year, no follow-
up action taken by the Telangana PCB, as the regulatory body,
has been reported.

10. It appears that the Telangana PCB is also not treating
the matter with the seriousness it deserves, which amounts to
dereliction of duty. In fact, instead of soéﬂ; pits, phytoremediation

has already been tested by NEERI in locations where STPs are
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delayed, and NEERI has found the discharge of grey water into
water bodies post-phytoremediation to be permissible. When
such an alternative is available with the Government, persisting
solely with repeated tender calls that fail to attract bidders

amounts to unwarranted procrastination.

11. Accordingly, we direct the Secretary to Government,
Municipal ~Administration Department, Government of
Telangana, to file a detailed response along with an action plan

before the next date of hearing.

12. Similarly, the Telangana SPCB is directed to file a
report on the follow-up actions taken pursuant to its report dated
29.11.2024. If the reports are not filed on the date adjourned, we
will be constrained to summon the Member Secretary as well as

the Chairman of the Telangana SPCB to appear in person.

13. Let the matter be listed on 09.02.2026.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Prashant Gargava, EM

0.A. No.07/2024 (52),
19tk November, 2025. AD.
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